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1. C}\'CT of De1hi through
Commissioner of Police,
Pol ice Head Qi:ai.ter,
IP Estate, l.lew De1hi.
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SHRI JUSTICE V.S. AGGARWAL:-

The .applicant is an Assistant Siib Inspeetor iii

Delt i Police. He faced depar.tmental_ procee,iings and

the ,lisciplinary authority had imposed the following

-^--l!--.Perru,-L LJ, . -

"Hence, f take a lenient view and
impose tlie punishment of forfeitiir.e of two
)re&rs approi'ed service permaiiently f or &
perio,J of two J eai's iipon ASI jagir. Sii:gh,
iio.2539-D with immedia.te ef f ect. f t is
furiher oi:dered that the pa] of ASI jagir
Siiigh, iio. 2539-D wiil not earn inerements of
pai- during tlie perio,i of re,juctioii and that
on e;rpii:]' of this period, the re,juctioi: will
hai-e the effect of postponing his futiire
increments of pa5. His suspension period
from 1 7.03.2001 to 12.08.200i be treated as
period not spent on dut-y* for .e.iI intents and
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2. The applieaiit preferred an appeal i.;hich was

J: --: - ^ - rLlrbtllLbstsL.t.

3. Without dweliing into any other facts on the

merits of the matter, the learned counsel_ of the

,lpplicant has drawn our attention towards the decision

in the case of Shakti Sinqh Vs. UOI & Ors. in CWp

iio.2368i2000 deci,ied on i7.9.2002. RiiIe B (A) (t:_) of

the Delhi Police (Punishment & Appeal) Ruiles, igB0 had

come up for consideration before the Dethi High Coiirt.

Al-most similar penaltl,- has been imposed in the said

case of Shakti Sinrh (supra). The Delhi High Court

has held that it violates Riile 8 (a) (ii) of the rules

i-eferred to above.

i. Same is the position herein. Consequently

foilo-wing the ratio deci den.f i of the decision in the

c&se of Shakti Sinrh (supra), we al_low the present OA

siid the impugi:ed or-ders &re quashed. It is fiir.ther

directed that the disciplinary authority may consider

ail the r"elevant facts availabie and tliereupon pass a

fresh order in aecordance with J_aw preferably within a
pei'iod of three months from tode-y-. The applicant

i''ou1d be entitled to the consequential benef its.
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